403 Matters under

(ii) INADEQUATE OFF-TAKE OF PADDY
AT SUPFORT PRICES

SHRI P. RAJAGOPA]L, (Chittoor):
Mr. Chairman, Sir, though the Gov-
ernment fixed a price of Rs. 105 a
quintal of paddy, in many parts of the
country it is not sold at that rate.
For example, there are no buyers in
Muzaffarnagar and Sultanpur in U.P.
to buy paddy even at a price of
Rs. 92 a quintal, This is quite unfor-
tunate angd distressing.
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The Government and the FCI arc
not able to cope up with the ever-
increasing production of paddy. It will
even increase with the increase of
irrigation and better research results.

It ig not that there is no demand
for rice. There is an ever-increasing
demand for it in foreign countries.
We are not planning properly for the
utilisation of surplus foodgrains, espe-
cially rice. We are not making proper
arrangements for storing, milling and
procuring them. We are not provid-
ing enough money to purchase them.

Unless there 1is a legislation for
compulsory purchase of surplus agri-
cultural commodities for which sup-
port prices are published, there will
be no use of publishing them. They
will be only on paper without any use
for the farmers.

(iil) STEPS TO PROVIDE ELECTRICTY TO
FARMERs IN UTTAR PRADESH
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(iv) NEED TO ALLOT RAILWAY WAGONS
IMMEDIATELY TO CARRY FERTILIZERg TO
BiHArR FROM PORTs
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(v) MBEASURES TO CONTAIN OUT-BREAK
OF “ENCEHBALLITIS’ IN CERTAIN TOWNS
oF U.P. AND RELIBF TO THE VICTIMS
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(vi) NEED FOR SETTING UP OF A PAPER

MANUFACTURING FACTORY IN PILIBHIT
DISTRICT OF U.P,

ot ghw gaAre dwaw (i
Wia) : qwmfe #gky, IOT g3W
F feie e st A gfe
T 2 | W TWER A 3
NAFeT TFac  ofar afgg fewar
TR Fat At wfgwar v T
FICOT qET g FT GEIEF IO
#ga g9 F FO g8 foem wre
sevr & fav waifgs Sogew €
o g weraw qur w=r wfy-
FET ¥ 59 a9 § F& 99T
st feem & awr ww & fafwe
a0 F1 FEETEr W ar T @)
R *  gaitys  fres faer @y
TIERA a4 & foau =% W &
qgd 931 WER g U F@gl ava-
I F &= H UF FOT AT BAed
Fr AT & fauw & geAw g9t
St FT eAW WFEee T g e
FO R0 FT oSO W
R

16.3¢ hrs,

SREE CHITRA TIRUNAL INSTI-

TUTE FOR MEDICAL SCIENCES

AND TRECHNOLOGY, TRIVANDRUM,
BILL

MR. CHAIRMAN: I have received
thig letter from Shri Shivraj V, Patil:
“Sir,. ..

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): That js not required. It
is enough you give the permission.



